
CENTRAL ADMINISTRTIVE TRI8UNFL • 
Second Floor, 
Commercial Complex, 
Indiranagr, 
Bangalore-560038, 

Revievi 622licgtion No.62Z93 in 	Dated: 	 1913 

APPLICATIONS NO(S) 	626 of 1992. 

PPLICNT: N.V.Shanbhog 	RESPOINDENTSChief Commissioner of 
Inco-'Tax,Bangalore & Others. 

TO, 

1. 	Sri.S.Ganesh Rao, 
Advocate,No.399, 
First Floor,65th Cross, 
Fifth Block,Rajajinagar, 
Bangalore.-560 010. 

5ubject:-. Forwarding of co les of the Order psedby 
the C entral Xdministrative Tribunal , &anqo re 

Please find enclosed herewith a copy of the 
ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the 
above said application(s) on 19-10-1993. 

rJU 
REGISTRAR 

ICIAL BRANCHES. 

gm 
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ITED THIS THE NINE'PHEFNPH DAY OF OC1t3ER 1993 

Present : 

Hon'ble Shri A.N. Vuj anaradhya ... Minber [J] 

REVIEW APPLICATI(X NO.60/93 

N.V. Shaithog, 
S/o late Sri Venkatesh, 
macme-tax Inspector, 
Incx.ue-tax Offices, 
Panaj i-Goa. 	 ... pp1icant 

[Shri S. Ganesh Rao . . .Advocate] 

V. 

. ,The thief Omuissioner of Incci-tax, 
Central Revenue Buildings, 
cieen' S Raod, Bangalore. 

The Deputy Oztissioner of 
Inoctre-tax, Panaj I [Goa]. 

The Secretary, 
Central Board of Direct Taxes, 
North Block, New Delhi. 	 ... Respondents 

This application having ne up for disposal before this 

Tribunal today, Hon 'ble Shri A.N. Vuj j anaradhya, Winber [J], 

made the folliing: 

ORDER 

1. 	The applicant has made this Review Application under Section 

22(3) [f] of the Administrative Tribunals Act, 1985. read with 

-Z.Rule 17 of the T [Procedure) Rules, 1987, seeking a direction 

c' 

	

	tthe respondents to incorporate the correct date of birth as 

16.11161945 in place of inozect date of birth mantioned as 3.11 .44 

 
'afidlfor such other orders deened fit on the ground that there 

is an error apparent on the face of the record in the order passed 
\* 

ibv this Tribunal in O.A. No.626/92 which was disposed of on 

19.8.1993. 
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2. The review applicant has reiterated the sane grounds that 

weaurged in O.A. No.626/92 and tried to re-argue the natteron 

the sane grounds urging that the decision of the Suprerre Court 

in the order on which reliance is placed supports his contention. 

If that is so what is sought to be urged by the review applicant, 

it only indicates that the impugned order suffers from erroneous 

appreciation of the contention of the applicant. Therefore, 

such an order cannot be tented as an order which is based on 

any error apparent on the face of record. The application for 

review can only be entertained to correct any clerical or arithe-

natical error which is apparent on the face of the record or 

for any other reason like the applicant not having been able 

to secure relevant evidence .in spite of his due diligence and 

he having secured the sane or for any other valid reason. Because 

no such reason or ground is made out in this application I see 

no nerit in this application and, therefore, I hereby reject 

the sane at the admission stage. No costs. 

sd/- 

ME4BER [J] 


